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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH. NEW DELHI

ORIGINAL APPLICATION NO-283 OF 2025

IN THE MATTER OF:

SUDHIR PRAKASH SHUKLA ..APPLICANT

VERSUS

KANPUR DEVELOPMENT AUTHORITY & ORS. ...RESPONDENT(S)

INDEX

S. PARTICULARS

PAGE
NO.

1. REPLY BY DISTRICT MAGISTRATE, KANPUR NAGAR,
UTTAR PRADESH IN COMPLIANCE WITH ORDER

DATED 06.10.2025 OF THE HON’BLE TRIBUNAL

2. COPIES OF LETTERS DATED 30.09.2025 AND 23.12.2025

ARE ANNEXED HEREWITH AND COLLECTIVELY

MARKED AS ANNEXURE-1
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A COPY OF LETTER DATED 23.12.2025 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-2

COPIES OF LETTER DATED 24.12.2025 AND SITE

INSPECTION REPORT DATED 24.12.2025 ARE ANNEXED

HEREWITH AND COLLECTIVELY MARKED AS

ANNEXURE-3

A COPY OF LETTER DATED 24.12.2025 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-4

COPIES OF FIR DATED 25.06.2025; AND FURTHER
PROCEEDINGS INITIATED UNDER SECTION 27 AND
27(1) OF THE UTTAR PRADESH TOWN PLANNING AND
DEVELOPMENT ACT, 1973 ARE ANNEXED HEREWITH

AND COLLECTIVELY MARKED AS ANNEXURE-5

A TRUE COPY OF ORDER DATED 26.08.2025 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-6

A TRUE COPY OF MEMO OF THE APPEAL IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-7

COPIES OF THE FIR DATED 25.06.2025; AND FURTHER

PROCEEDINGS INITIATED UNDER SECTION 27 OF THE
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UTTAR PRADESH TOWN PLANNING AND

DEVELOPMENT ACT, 1973 ARE ANNEXED HEREWITH

AND COLLECTIVELY MARKED AS ANNEXURE-8

10. | A COPY OF LETTER DATED 26.12.2025 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-9

THROUGH COUNSEL

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar09jadon(@gmail.com

PHONE NO.-7838248353

Date: 29.12.2025
Place: NOIDA
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PRINCIPAL BENCIH, NEW DELHI

ORIGINAL APPLICATION NO-283 OF 2025

‘‘‘‘‘‘

THE MATTER OF:

SUDHIR PRAKASH SHUKLA «.APPLICANT
VERSUS

KANPUR DEVELOPMENT AUTHORITY & ORS. ...RESPONDENT(S)

REPLY BY DISTRICT MAGISTRATE, KANPUR NAGAR, UTTAR

PRADESH IN COMPLIANCE WITH ORDER DATED 06.10.2025 OF THE

HON’BLE TRIBUNAL

(?' endra Pratap Singh aged about 53 years S/o Late Sri Sukhendra Pal Singh
PN

és‘en ! y posted as District Magistrate, Kanpur Nagar, Uttar Pradesh do here by

b

( /s,ﬂ DU{ .,![0

Reg
D;«f‘ 'V° 8 }ﬂdﬂﬁly affirm and state on oath as under:

\u“’"v

\___._. /l'ﬁat I, the Deponent in the above captioned matter, am fully conversant with the

facts of the case and am competent and authorized to swear the present reply.

2. That I state that the contents of the response have been drafied by my counsel on

my instructions and the contents of the same are true to my knowledge and

nothing material has béen concealed therefrom.
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BACKGROUND OF THE MATTER

That, in the present matter, the Applicant has raised grievances regarding alleged
encroachment upon par'k land ﬁt two plots, namely Plot No. 152, Block W-1,J uhi
Kalan, Saket Nagar, Kanpur City, Uttar Pradesh, admeasuring 3719 sq. m., and
Plot No. 84/63, Welfare Society, Tezab Mill Campus, Kanpur, Uttar Pradesh.
That, the Hon’ble Tribunal vide order dated 06.10.2025 directed as follows:

“...1. Learned Counsels for Respondents No. I and 2 to 6 seek one months’

time for filing of the responses which prayer is allowed.

1

l"‘«'f.’

AszRECTION ISSUED BY DEPONENT TO THE CONCERNED

> ‘.\P/ AUTHORITIES

5. That, in compliance with the directions of the Hon’ble Tribunal, the deponent,

vide letter No. 8714/S.T./2025 dated 30.09.2025 and again vide letter No.
242/S.T./2025 dated 23.12.2025, directed the Secretary, Kanpur Development
Authority to take necessary action in compliance with the directions of the
Hon’ble Tribunal and to apprise the deponent of the action taken regarding the
grievance raised in the present matter.

Copies of letters dated 30.09.2025 and 23.12.2025 are annex;:d herewith and
collectively marked as Annexure-1.

That, further, the deponent vide letter no. 243/S.T./2025 dated 23.12.2025

dirccted SDM (Sédar),' Kanpur Nagar to conduct physical inspection of the two

v



ii.
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sites/plots in question and verify the factual status of grievances raised by the
applicant in the present matter.
A copy of letter dated 23.12.2025 is annexed herewith and marked as Annexure-2.

SITE INSPECTION CARRIED OUT BY SDM/TEHSILDAR (SADAR),

KANPUR NAGAR

That, SDM (Sadar), Kanpur Nagar vide letter no. 298/ST-Investigation/2025
dated 24.12.2025 informed that the site inspection of sites/plots in questions have
been carried out by Tehsildar (Sadar), Kanpur Nagar on 24.12.2025. Further, site
inspection report by Tehsildar dated 24.12.2025 disclose the follows:

That, upon inspection of the first site in question- Plot No. 152, Block W-1,

Scheme-2, Juhi Kalan, it was found that the said premises form part of a

Committee. No construction was observed on the remaining portion of the plot,
where a park exists; however, the park was found to be encroached upon by the
said community center. |

That, upon inspection of the second site in question- Plot No. 84/63, Welfare
Society, Tezab Mill Campus, Kanpur City, it was found that the entire plot is

presently inhabited; and residential, commercial, and business establishments are

V
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operating thereupon. Local rcéidcnls informed that a portion of the plot earlier
used to be a park, where the Dr. Brijkishore Dubey Memorial School has been
constructed. The said property also falls within the jurisdiction of the Kanpur
Development Authority. Constructions were found on the plot, where activities

for various purposes are being carried out.

Copies of letter dated 24.12.2025 and site inspection report dated 24.12.2025 are

annexed herewith ‘and collectively marked as Annexure-3.

C. ACTIONS UNDERTAKEN BY THE KANPUR DEVELOPMENT

AUTHORITY

8. That, OSD, Enforcement (Zone 3), Kanpur Development Authority vide letter no.

\\’\>\ 9. That, vide letter dated 24.12.2025 mentioned in the para above, the following has
77\ been informed with respect to the first site in question i.e. Plot No. 152, Block
W-1, Scheme-2, Juhi Kalan (admeasuring around 3719 sq.m):
i. That, a Community Centre has been constructed over an area of about 500 sq. m.
as against the approved area of 369.88 sq. m. under the layout sanctioned by
KDA on 21.11.2008." Further, while approval existed for two floors (G+2),

inspection revealed that an additional third floor (G+3) has also been constructed

1

in direct contravention.
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ii. That, an FIR/Inspection Report dated 25.06.2025 has been filed by the concerned
officials of KDA in respect of the unauthorized construction, and further
proceedings under Sections 27-and 27(1) of the Uttar Pradesh Town Planning and
Development Act, 1973 (as amended in 1997) have been initiated.

Copics of FIR dated 25.06.2025; and further proceedings initiated under Section
27 and 27(1) ofthe Uttar Pradesh Town Planning and Development Act, 1973 are
annexed herewith and collectively marked as Annexure-5.

iii. Thereafter, the respondents preferred a Writ Petition before the Hon’ble

Allahabad High Court bearing title WRIT-C No. 29112/2025, Dr. Brij Kishori

\8
p
utN:‘@“‘u )))tvrg | copy of order dated 26.08.2025 is annexed herewith and marked as
C “eg 09]06!2025
CEx O

N/
19\\%, Kanpur Division, which is presently pending adjudication.
A true copy of memo of the appeal is annexed herewith and marked as

Annexure-7.

10.That, vide letter dated 24.12.2025 mentioned in the paras above, the following
has been informed with respect to the second site in question i.e. Plot No. 84/63,

Welfare Socicty, Tezab Mill Campus, Kanpur City:

i. That, an FIR/Inspection Report dated 25.06.2025 has been filed by the concerned

officials of KDA in respect of the unauthorized construction, and proccedings

V



: under Section 27 of the Uttar Pradesh Town Planning and Development Act,

1973 (as amended in 1997) have been initiated.

Copies of the FIR dated 25.06.2025; and further proceedings initiated under
Section 27 of the Uttar Pradesh Town Planning and Development Act, 1973 are

annexed herewith.and collectively marked as Annexure-8.

D. FURTHER DIRECTIONS ISSUED BY DEPONENT TO KDA

11.That, the deponent, vide letter No. 253/ST/2025 dated 26.12.2025, once again

directed the Vice-Chairman, KDA, Kanpur Nagar to ensure that all necessary

action is taken in accordance with the applicable environmental standards

(VXK. Unadhayay >

vocate )
* ( {anpur Nagar (U.P'ﬂnyl"b
fRegd. No. 8552 )

ilding construction rules, and that the directions of the Hon’ble Tribunal

plied with in their true letter and spirit.

— copy of letter dated 26.12.2025 is annexed herewith and marked as Annexure-9.
\%

’ﬂ\ 12.Hence, this reply is respectfully submitted for kind perusal of this Hon'ble

Tribunal.

13.That everything stated above is true and correct to my knowledge, derived from
official records, and nothing material has been concealed therefrom. N&b
e

%2

DEPONENT
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" VERIFICATION

Verified at I(A\W\JVL_ on this %_ day of December 2025, that the contents

of the above affidavit from paragraphs 1 to 13 are true and correct to the best of my

knowledge and belief. No part of it is false and nothing material has been concealed

therefrom.
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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 29114 of 2025

Nikhilesh Dubey
..... Petitioner(s)
Versus
State Of U.P. And 3 Others
T e Respondent(s)
Counsel for Petitioner(s) . Gautam Baghel
Counsel for Respondent(s) : Anand Prakash Paul, C.S.C, Yash
Padia

Court No. - 29

HON'BLE MAHESH CHANDRA TRIPATHI, J.
HON'BLE NAND PRABHA SHUKILA, J.

1. Heard Sri R.K. Ojha, learned Senior Counsel assisted by Sri Gautam
Baghel, learned counsel for the petitioner, Sri Anoop Trivedi, learned Senior
Counse! assisted by Sri Yash Padia, learned counsel for the Kanpur
Development Authority (in short "KDA"), learned Additional Chief

Standing Counsel for the State-respondents.

2. The instant writ petition preferred assailing the validity of the impugned
order dated 08.08.2025 issued by the respondent No. 4 under Section 27(1)
of the Uttar Pradesh Urban Planning and Development Act, 1973 (in short

"Act, 1973").

3. At the outset, Sri Anoop Trivedi, learned Senior Counsel appearing for
KDA raised an objection qua the maintainability of the instant writ petition
on the ground of alternative efficacious remedy. He submits that the order
impugned has been passed under Section 27 (1) of the Act, 1973 against
which there is efficacious remedy to press appeal before the Division
Commissioner under Section 27 (2) of the Act, 1973. Even thereafter the
petitioner may press relief under Section 41 (3) of the Act, 1973. Once
exhaustive procedure is provided under the Act, 1973, there is no reason or

occasion to byepass the statutory forum.

4, Sri RK. Ojha, learned Senior Advocate appearing for the petitioner,
confronted wilh this situation, has confined his relief to the effect that in case
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the matter is relegated by this Court to the appellate forum, in the interest of
justice, the appellate authority may be directed to consider the interim relief
application expeditiously, otherwise if the demolition is carried out, for all
practical purposes, the writ petition would become infructuous and the
petitioner shall suffer irreparable loss and injury. He submits that till
disposal of the said application, the KDA may be restrained to carry out any
demolition. In support of this submission, he has placed reliance upon the
judgment of Hon'ble Apex Court in Mool Chand Yadav and Another Vs.
Raza Buland Sugar Company Limited, Rampur, (1982) 3 SCC 484 and
Division Bench Judgment passed in Ambar Gangwar Vs. State of U.P. in
Writ-C No. 45507 of 2023 dated 25.12.2023.

5. Considering the factual situation as well as the categorical objection, once
efficacious remedy is available to the petitioner, we arc not inclined to
interfere in the matter at this stage. However, in the interest of justice,
without expressing any opinion on merits of the issue, it is provided that in
case against the order impugned, the petitioner prefers an appeal along with
stay application within two weeks, we hope and trust that the appellate
authority shall consider and decide the stay application in accordance with
law in further four weeks and shall also make an endeavour to decide the
appeal expeditiously but certainly after giving ample opportunity to KDA.

6. Till the disposal of the stay application, the parties shall maintain status
quo as on today qua the property in dispute. The petitioner is also restrained

to carry out any further construction or development or to create third party

interest over the property in dispute.

7. The writ petition stands disposed of accordingly.

(Nand Prabha Shukla,J.) (Mahesh Chandra Tripathi,J.)
August 26, 2025

Shivani

Dig-aliy signoa by .-
SHI‘J:’\KH gRIVA TAVA
ah Bourt of Judicature ol Allahabad
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